RAJASTHAN HIGH COURT, JODHPUR

No.P.1./1/2013/177 Dated: 24" January,2013
To,

1. All Presiding Officers
of Subordinate Courts.

2. All Judicial Officers
(on deputation)

Sub.-CODE OF CONDUCT FOR SUBORDINATE
JUDICIAL OFFICERS

Ref..- Earlier Circular letter No.06/P.1./2008 dated 29.07.08

| am under direction to circulate herewith earlier

circular referred to above on suktject mentioned herein

above. While reiterating the observations/directions and

instructions contained therein it is enjoined upon all

concerned to make strict compliance of it. The non-

observance will be viewed seriously.

MN/
Encl. As above. Ly

REGISTRAR GENERAL



RAJASTHAN HIGH COURT, JODHPUR

- NO.O6/PIL200R . d Dated: 29.07.2003

%

! al. D Al I"’rcsitlinhg“f)[‘ﬁ;:ers
. of Subordinate Courts,”
2. - All Judicial Officers
(on deputstion)
SUB.: CODE O'F CONDUCT FOR SURORLIN ATHE JUDICIAL
OFFICERS. |
No. Gen X VI848/2008 | Disted © 29.07.2008

Hon'ble the Full Cowt of Rajasthan High Couri ba RESOLVED thot o o
- visiting Hon'ble Chie( Justice/fudpe of the Hligh O art vvants 10 hold a mcera o
address the Judicial Gfficers, or wants 0 o)l a 'odvinl Officer ff 1

O o
purposes it will be done either before or after court he s,

Hon'ble Full Court has also: RESOLVE') 1o provide code of condue i
further regulate conduct of Subordinate Judicial Officers. herefore, in pursoa. e
thereo!, itis enjoined upon all the Tudicial Offices to smictly tollow the folioy. e

- directions:- | * '

L No Judicial Officer shall TECCIVE, SCC-011 nr visit the vISItng  riig
Justice/Judges during court houry.

2. A Sentor Non-Tudicial Administrat e O Geer will receive andd afels
ofl the visiting Chicf Justice/Judges ducing official visits and VIESAS T Is
proatocol serviccs to them as per nonms.

7 No Iudicial Officer will visit the visiting Chic ] fustice/ udne 1o
caited for official pumposes.

q, No arrangement for any private visit oi i Clael Tuetive b o

- shall be made by any Judicial Officer.
5. I arrangementy in comnaection wih a s vinit

Justice/Judges iy required o be mede by e Distrer fude,
Chiet Judicial Magistrute, all the bisl Fal' ;. 1iscd in e n.e
and the payment shall be made dirsctty vy e High Court, o+
extent permytted under the Rules. Persr =

ninds will net he e
any Judicial Officer lor this purpose.



0. No Judietal Otficer shall arrange coy private tip including any

caeurston wip of visit 10w religious place for the visiting Chicy

i "."‘"._“. *1 }l "
ol WA o LS Sy

N udiaet Officsr will, armangs hotel. food or transport for the

o R
"ll-‘I B

gty Ciied Justice/Judee, thewr staft ucmbers and  s2chinity

i = wr 5 -I
‘I'-'\. I.-l?i”lr.

R Nodedicia! OTticer o Court Servant will ofter or provide any gl o
hospitahity (o the Chict Justice/Judges.

% Pootunction will be orgamzed by Judicial Officer{sy during the visl,
ol (he Chict Justice/Judees sxeept oflicial functions organized o
written directions and ai the cost ol the (Govermnent,

Any violation ol the. above insttuctiony will be considerea s @ro
: ; - L TR b " . qs L B
sconduct condering e concened Judicial Officer 1o sfrict Jisciplingry acioin.

BY-ORDER
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 REGISTRAR GENERAT,
Copy forwarded to the following for inferinaiion and necessary aciien:-

Regisirar (Adrmn.).Rajasthan High Count, Jodhpur/Jaipur Bench, Jeivur.
Registrar (Vig. ). Rajasthan Tigh Court, Jodh pus/Jalpur Bench. faipuor,

A0 RIS s Secuon/Counfidenuin] Sectzon, Rajasthan 1high Court
lodhpur,
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